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CENTRAL ADMINISTRATIVE TRIBUNAL
principal bench

0.A. NO.1501/1995

New Delhi Ihie the 18th day of August, 1999.

HON•BLE SHR1 JUST 1CE M. AGARWAL CHA1RMAN
WON'BLE SHRI R- K. AHOOJA, MEMBER I

App1 i cant

AS I Ra jb i r Si ngh,
Pol ice Station Kotwal i ,
North East District,
New DeIh i .

( By Shri B. S. Oberoi . Advocate )
-Versus-

l  Govt. ofN.C.T. ofDelhi
through Commissioner of Pol ice,
Pol ice Headquarters,
I .P.Estate, New Delhi .

2. Add I . Commissioner of Pol ice
(AP&T), Pol ice Headquarters,

I .P.Estate, New Delhi . •

3  Dy. Commissioner of Pol ice,
1st Bn., DAT, New Pol ice Lines,
Kingsway Camp, Rgapendents
DeIhI .

( By Shri S. K. Gupta for Shri Amresh Mathur, Adv. )

0  R D E R (ORAL)

Shri Justice K. M. Agarwal :

By this O.A. the appl icant has made a prayer

for quashing the order of punishment of forfeiture of

one year's approved service for a period of one year

passed by the discipl inary authority and affirmed in

appeal by the appel late authority.

2. Briefly stated, whi le posted as AS I at P.P.

Anaz Mandi , P.S. Vivek Vihar, Delhi , the appl icant

was chargesheeted for having not properly investigated

the complaint lodged by one Smt. Madhu about the

abduction and murder of. her husband. The enquiry

officer found that the appl icant was not gui lty of the
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t  into the complairi^aneged c.ar.e of not . nvest, gat, ng . nto
,.dgadbvs.t. Madbu. but found bi. part,y gu

fH offence Accepting the enquiry
not registering the

•ni inary authority imposedthe d I so I p 1 >

'  d penalty on the appl icant which was affirmed
one,iate authority. Being;n appeal by the appel late

aggrieved, the appl icant has fi led this 0.
sa id re I i ef.

on the learned counsel for3  After hearing the
M  lucA f i nd substance in

parties and perusing the record, we find
that there was no mention of the factthe contention that there w

in the summary of al legation or no charge to te
effect that the appl icant had fai led to register the
ef fence on the basis of the complaint lodged by Smt.
Madhu. Therefore, he could not be punished on the
easis of the finding recorded by the enquiry officer

nt before it. Accordingly the order ofof a charge not before

•  h nt passed by the disoipI inary authority andpunishment passeu / ̂

I  hv the appel late authority deserveaffirmed in appeal by the appe

to be quashed.

4  ,n the result, this 0.A. succeeds and i. is
n,neby al lowed. The Impugned orders of the
,i,.lpnnary authority and the appel late authority are

1  shal l be entitled toquashed. The appl icant
•  • I No oosts econsequential rel ief

( K. M. AgarwaI )
Cha i rman
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